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In the Central Administrative Tribunal,Jodhpur Bench,

Jod hpur

‘.~ @

Date of order $28.9.2000

0.4 NO. 384/99

Rajerdra Singh S/0 late Jaimal Singh Shekhawat, aged

about 40,years, R/o Mahendra Dairy Gali, Air Port Road, z

In fronmt of Air Force Officers Mess, Jodhpur, his mother

was last employed on the post of Group 'D*in the office
of Kendriya Vidyalaya No. 1, Air Force, Jodhpur 342 011,
ae 0 @\ppliCant-

vs.

1. Union of India through the Secretary, Ministry of

Education, Government of India, New Delhi.

2. The Commissioner, Kendriya Vidyalaya Sangthan, 18,

Institutional Area, New Delhi.

3, The Principal, Kendriya Vidyalaya No.l, Air Force,
ouoaoReSpondentSo
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Mr .J «K.Kaushik, Counsel for the applicant.
Mr .0.S.Bhargava, Counsel for the respondernts.2to3.

None is present for the respondent No.l,.
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The Applicant had filed thig Original ;ﬁ;pplicgtiéﬂ
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with the prayer that the respo.rdents be directed to

consider the applicant for bheing sppointed on compassionate

ground on a suitable post as per rules.

2. 'Notice of the O.A. was given to the respondents
who filed their repdy in which it is steted that on the
death of Smt. Suraj, the mother of the applicant, & sum
| of Rs., 2,26,065/-, Wwere paid to the helrs of Sut.Suraj
on account of DCRG, GPF, DLIS and GIS. It is also stated
r by the respondents that the application of the spplicant
is premature as he had come to the Tribunal before his
application for consideration for compassionate appointe
ment was decided by the competent authority.The respondents

had also taken other grounds of defence.

3. Considering the reply of the respondents, it was
directed on 28.6,2000 that the respondents should take
a decision in respect of annex&/2 (i.e. application for

conpassionate appointment) , within a pericd of two

months and communicate the sae to the spplicant with a

copy to the Tribunal,.

4, On 20,9.2000, &n applicaticon was moved by the
respordents attaching therewith, the order of cdmpetent

authority dated 1.9.2000 by which the representation of

the spplicant for compassionate sppointrent was disposed of

5. As per the prayer of the applicant in the O.A.,
the case of the applicent has been considered for come
passionate appointment. This is different that he has
not been fourd eligible to bte sppointed on compassionate

ground, as per the decision of the competent authoritv

dated 1.9.200C. The prayer of the applicant for consider:
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tion relsting to appointment on compassionate ground,

stamis gatisfied and, therefore, the case has become

infructuocus.

6. Sipce during the penderncy of the applicz ion, the
representation of the applicant has been disposed of by
the competent authority, I have also examined the order
dated 1.9.2000 submitted alongwith the application. The
applicant is eged more than 40 years as on today. The
mother of the applicant died in Feb'98. At that time,the
applicant was around 38 years old. & young man of 38
years or above, cannot be said to be depemdent on his
mother or father. The retiral benefits to the tune of
Rs. 2,26,065/~ were paid to the heirs of Sut.Suraj, who
died learing only two sons i.e. the applicant and his
brother. Therefore, the applicant must have got half of
the retiral bepefits in terms of the morey. In view of
this fact, it cannot be said that the applicant was

in 2 penury corditicn at the time of death of his mother.
Appoirtwent on compassionate ground, is not an alternative
to regular appointmernt. In view of thése facts, if the
aut:horitles have founﬂ the applicant not eligible to be
appo:.nted on coméa%siomte ground, no fault can be found

k""

:gn the order by wm::h the application of the applicant
: ce G'

for compassioﬁute appointment has been disposed of.
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Te In my view, the Original Application of the
applicant has become infructuous amd d eserves to be
dismissed. The Original Applicastion is, therefore,disposed
of B having beccre infructuous. The parties are left

t0 bear their own cak s. 9 m/ew;mﬂo‘
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